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Reserved

CENTRAL ADMINISTRATIVE TRIgUNAL ALLAHABAD b

——

Review Application No.4 A of 1986,

arising out of

TRANSFER APPLICATION NO, 32 of 1986,

Laxman T Sy e Applicant.

Versys

Union ef India and énuthar vee Respondents.

S

Hon'blg D.S.Misra-ﬂambar—n
: Hon'ble G.S.Sharma—ﬂnmbar-J
1

( Daliﬁéred by Hen'ble D.S.Misra)

Thia is a revisy

petition against thg Judgment and erder

dated 15,7.1986 Passed by this Bench in Transfsp Application no.:

his appeal for correction of his date of

2, In the appeal decided by us under sectign 29

of the
,fi Administratiye Tribunals Act, the
>3

appellant (now applicant) |

had challenged the judgment and decres of the learned trial

court dismiasing his suit for correction of the date of birth

from 1.7.1922 to 1.7.1932 and awarding consequential bensfits

arising therefrom,

3. The applicant a@ppearsd before us in person
!

and repeated
| verbally the
i

points mentioned in the review petition,

During the f
trial of the case,

the applicant had accepted all the documents

filed by the defendants in which the applicant himsslf had

recorded his date of birth as 1¢7.1922, These are numbher of

documants duly signaed by him shouing his date of bipth as 1,7, 192:

He himself was unable to produce any document in support e

his contentioen that his coerrect date of birth was 1.7.1932, 1If b

of birth claimed by the applicant is accaptud,

<

he would
be deemed te have started eervice with Burmese Railuay at the ‘
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Reilway sometimes in 1951, on the basis of his assertion that hg |

had worked for 12 years With the Burmese Railway,

No new facts
have been brought out in

Considered the entire evidence on record

35/13.11,1986.
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